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The grievance of the applicant I 
that he, being a Scheduled Caste (ST 
candidate, was entitled to the 4th 
place in the roster instead of 21st 
place at which he was placed. Accor 
ding to the applicant's counsel, 
note (i) at the bottom of the list 
of promoted candidates to the cadre 
of LSG Clerks states that points 4 
and 17 of Cycle I for ST have been 
dereserved. The counsel maintains 
that this note in the list was un-
called for, since the applicant was 
qualified to be appointed to either 
of the two posts at points 4 and 17. 
Counsel maintains further that there 
is a procedure prescribed for derese 
vation of reserved vacancies of and 
certain conditions have also been 
laid down. in .paras 10.1 and 10.2 of 
Chapter 10 in the Brochure on Reser-
vation for Scheduled Castes and Sche 
duled Tribes in Services, issued by 
the Government of India, Department 
of Personnel and Administrative Re-
forms, Ministry of Home Affairs in 
1982. As the aforesaid procedure ha 
not been followed and the relevant 
conditions fulfi11ed, we set aside 
the impugned list of candidates pr 
inoted to the LSG Clerks and direct 
the respondents 1,3 and 4 to draw a 
fresh list keeping in view the clai 
of the applicant and the provision. 
in the brochure referred to sup. 
This direction shall be complied wit 
by the respondents within a month 
from the date of receipt of the orde. 
The application is disposed of accor 
dingly. 	
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(CH. RAMAKRISHNA RiO) (L.H.A.-RE(_:) 
MEMBER (JM) 	MEMBER (AM) 
29.9.1986 	29.9.1986 
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